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The Lok Sabha then adjourned for lunch
1ill thirty five minutes past fourteen of the
clock.

(The Lok Sabha reassembled after lunch
at forty minutes past Fourteen of the clock.)

(SuRr1 R.S. SPARROW in the Chair)
12,45 hrs,

MATTERS UNDER RULE 377

' (i) Need for remedial measures to control
the discase in cotton crop under Tung-
bhadra Project command area

SHRI DARUR PULLAIAH (Ananta-
pur) : Sir, I would like to bring the
plight of the cotton growers under Tunga-
bhadra Project to the notice of the hon.
Minister for Agriculture.

Cotton crop, grow in an area of one
lakh hectares under Tungabhadra Project
command area in Anantapwr, Kurnool
District, in Andhra Pradesh and Bellary
area and Raichur District in Karnataka,
is threatened with wilt disease resulting
in the death of cotton plants of mature
age. 30 per cent of the crop has been
completly damaged in spite of the
intensive use of pesticides. In view of
the fact that the disease is not controlled, -

the cottongrowers are worried about the"

remaining crop and the future of the
crop in the coming years.

""W e n. 'Minister for Agri-
wmﬁ scientists to the area
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to find out the remedial measures and to
take necessary steps in the matter.

(i) Need for removing the deficiencies
shortcomings in the development
programme for hilly and backward
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(iii) Facility for inland water transport
between Kanyakumari and
Ernakulam

SHRI N. DENNIS : Nagercoil ) :
Providing inland water transport facility
between Kanyakumari and Ernakulam
would accelerate and promote greatly the
economic and tourist activities of the
south.western region of our country. Such
a facility could be easily implemented by
the renovation and removal of the gaps
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that exist in some places mainly between
Kanyakumari and Trivandrum. Previously
there was continuous and regular inland
water facility between Kanyakumari and
Trivandrum too through the ancient
A. V. M. Canal. Subsequently, breaches
occured and closed some portions of the
canal with sand and earth and they have
not been repaired for several years Due
to non-maintenance and long neglect, now
there is no continuous transport service.
If these gaps are removed and the canal
is renovated and thereby continuity is
restored, convenient and highly useful
inlapd water transport facility could be
easily achieved between Kanyakumari and
Trivandrum. Execution of renovation and
maintenance work further north between
Trivandrum and Quilon would provide a
very useful inland water transport facility
between Kanyakumari and Ernakulam.
Such a facility would greatly promote
trade, commerce and tourism and also
provide cheaper and popular transport
facility for the general public. Govern-
ment should, therefore, take immediate
steps for the speedy implementation of
continuous inland water transport facility
between Kanyakumari and Ernakulam.

(iv) Need to withdraw Evacuce Property
Act, 1950 and Enemy Property Act,
1968

SHRI JITENDRA PRASADA (Shah-
jahanpur) : Sir, the Evacuee Property Act,
1950 was enacted with a view to rehabili-
tate millions of refugees who came over to
India as result of partition in 1947. The
Indo-China war of 1962 and Indo-Pak
war of 1965 created problems which led
to the enactment of Enemy Property Act,
1968. Both the legislations provide for
automatic vesting of refugee or enemy's
property and no declaration or notification
of the individual property was necessary,
Unfortunately, the enforcement of both
those Acts has left behind the trail of
adverse effects.  Since the opportunity of
being heard was not being given before a
person was deprived of his property, The
amended Evacuee Property Act, 1950
provided that after 7th May, 1954, no



